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In this application there been a delay for
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3 days and this delay is said to have been cause
due to the applicant being sick from 10,3.%0 to
20,3,90,There is no medical certificate in

support of the alleged illness and the learned
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Advocate moves for admissionwﬂébis unable to
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satisfy if really the applicant did not report t

the duty.In such circumstagggsgqg are not

all
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accordingly about the Cause fdr the delay.The
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Re.A.cannot be admitted on the ground of delay.
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